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Tuesday* this the 1st thy of November #  1994. 

• COHANs 

1C)NI6E MR. JU&TICE C}E?TUR SAW.ARAJ NhIR, VICE ClthIR$AN 

NO N'BLiE MR. P.V. V1.ZhTAKRISHNAN. AJkIINISrEATIVE )EI4ER 

O.A. 534/93 

IN 

4 

14.G. ThUlaSidas 
ö/o P.R. 1(unjhikrishna pilxai 
Graduate Msiat.ant (Malayalam) 
Government High 6chool f  Kavaratti 
union Territory of L.akShadweep 

BY AdVocate Mr. P.V. *)hnn 

vs. 

The Adm.tni$trator 
ljnion Territory of 1.aksbadweep 
Kavaratti 

The Director of £dation. 
Union Territory of L.akskiweep, 
Kavarotti 

By Advocate M. Z1.V.$. N&moothiri. 

O.A. 602/93 

Anil •B.V. 
8/0 N. Vasavan 
Graduate Assistant (iiathematics) 
Government High achool s  Kadmat. 
Uuiofl Territory of Lakahadweep 

Chandran Thettath 
8/0 Kunhe1u T. 
Graduate Assistant (Mathematics) 
Governoent High &cheo, Minicoy 
Union Territory of 1akstiadweep 

3 .e  ViJayan K. 	 - 
8/0 Kunhikrisbncifl 
Graduate Assistant (j.atheniatjcs) 
Government High Scko1, Kalpeni 
Union Territory of Lakshadweep 

By Advocate Mro p e  y, moh&nakn 

vs. 

1. The Adnistrator 
union Territory of Lakshadwsep 
KtvarItti 

he 4Jirector of £dStiofl 
nion Territory oL £ashadwee9 

dvocate Mr. M.V.8. Nampoothiri 

App]. icant 

Respondents 

AP,P1 	- 

Respondents 

'I 

.. 
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O.k. 146/93 

If kcm5hdn X.K. /o Keldn K. 
Graduat,e Ass ietet (nindi) 
Government nigh $chooI. varatti. 

2. Chandrasekharan pep. 
3/0 APpakUXthi. 
GCduate AssistAnt (nindi) 
Government nigh 3cboI, KèlPeni 

BY Advocate MC • P. V. )hafl(Afl 

vs. 

2. The '4 irninjstrltor. 
Unin Territory of £.akahadweep 
Kavaratti 

2. The L)ireqtor of EdauOn, - 
anion Territory Of Lakahadweep 

• 	Kavdratti 

By Avcat.e Mro M.V.3. Naupoothiri 

O.A. 2260/93 

-I 

Appi iccnts 

Respondents 

2, Ks Aifl.fli W° Go PhL2iP 
Language Teacher (MaI.ayalam) Grade-Il 
Government senior basic choo2. Kavaratti 

2 • C • &aj endran /o ChQkkafla than 
Graduate Assistant 
Gov€rnneUt nigh 6chool o  Kavaratti 

3. ShihabuQdin V.14. 5/0 V.C. )%)hamIud Methar 
Trained Graduate Teacher(oCia1 &tudies) 
Governiuentl4igh C1OId Kavarotti 

4. Beflfly NtheW 8/0 Mathew 
Trained Graduate Tsacher(kiifldi) 
Government nigh 6cbool o  Kavaratti 

By Advocate M. K.P. Dafldapafli 

vs. 

3* union of India represented by the 
&ecretry,G0Verflmeflt of India 
Ministry of 1me Affairs.Isw Delhi 

2. The Administrator. 
Union Territory of Lakshadweep 
Kavaxatti islands 

39 The Director of Ede ation. 
Union Territory of Lahc'dweep 
vivaratti 

by Advocate Mr. 14.V.3. Nam&OOthiri 

O.k. 67/94 

• .- P.C. 	y 
äiàduate AssiStant (English) 
Union JerxitOry Of LeJcshadweep 

by *dvoote k • i. 

/ 	 1 

Applicants 

Respondents 

kppI. icant 

S. 
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ThomacIfl K.T. 
TG 	(oCiaL 	tudie8) 
Government }Iigh 5cbool#MiniCoY# 
La3shadweeP 

helen 	. Joob, 
Tcr (k'hysics) 
Government High &ck 	1 
14in icoy, Lakshadweep 

aosily V.0. 
TGT (Hindi) 
Government 4.B.. 8chool 
Niniooy,Lakshadweep AWl icants 

BY Advocate K.P. DadBP3fli 

• 	 vs. 	 - 	- 

19 Union of India - represented by the 
• Secretary,Goverflluent of India, 

• 	Ministry of frme Affairs. 
0 	N4.wDe1hi 	 .• 

The Adminiatr&to,UniOfl Territory 
of Lakskdweep4(avardtti 

3 • The Qirector of Edic ation 
Union Territory of Lakshadiee9, 
jayaratti ReSponantS 

By Advocate M. M.v.S. WdMPOOthirl 

O.k. 1077194 

C. taryanari 
chenal }use 
Kalliasseri P.O. 
Kajinur District-670 562 Applicant 

BY Advocate Mr. K. P. Dandapani 

vs. 

39 union of India represented by 
the Secretary. Government of India 
Ministry of kme Affairs, 
New Delhi 

• 2. The Administrator 
Union Territory of Lakshadweep 
Kave.rdtti Island 

The Director of £ducation 
Union Territory of Lakehadweep. 
Kavaratti 	 - Reapondenta 

By Advocate Mr. M.V.S • Nazapoothiri 

219/94 -- 

• 

	

SuJatha A. W/o sasikuwar 
Trcped Graduate Hindi Teacher. 
Gofet J. Be Sco1. 
N4Lcoy 

• 	Bfkdvocate MV • C • 	iari1crishnan 
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.. 
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vs. 

3. The Director of Education 
u .T • of Lakshadweep, Kavaratti 

2. The jjaiinjaar, 
U.T. Of Lakahadweep 
1(avaratti 

  

 

3i union. of India represented by So 
to Qovernment, iinistry of kD 
New Mlhi 

By Advocate ztr. z.v.s. Na*poothir i 

QR Dj 

5A1(AMN 

airs 
•spondents 

 

Applicants who belong to t1be mainland s  are woxking 

an teachers under the Lakshadweep dgtini$tration, adeittedly 

for long years, though their appoillLtmeflt8 were atyled adhoc. 

2. 	According to applicants,  IAOY  were appointed in 

accordance with the rules and it is a misnomer to call the 

appointment adhoc. They rely on 

court to contend that long and u 

entails regu).arisatisa. 

30 	aespondenta UA4 submit 

taken by the Government of India 

to islanders, with a view to p 

circumstancee Shri i.v.3o 

dentS raised an ingenious and e 

isions of the supreme 

officiation 

at a decision has been 

Limit regular aointmenta 

t them in the special 

iri appearing for respon-

ctive argument to the 

effect that such special treatwent is permissible as part of 

reservation policy. In snswsr • app). icants would submit 

that irrespective of other oorL 

on the ground of residence is uni 

that the vernment of India sho 

question, whether long years of 

without any cQnss(uence. 	They m 

the policy of shutting out main). 

creating uonoply or . TeseLvation 

persaible. 1pplicdnts may maie 

..-- 	...................__ .. 	\ 
i  

tions discriminatiOn, 

istitutionaL. ..We think 

d t4ke,1 look at the 

rvics can be wiped out 

t also cone ir whether 

ders or implementing 

Or reeervtion, is 

detailed represntatio*i 
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Betting out their case before resaonnt union of India, 

within six weeks from todaye vn.on of India shaLi consider 

the matter with reference to its isgal and human asjects, 

arid take a decision as exeditiousiy as they find convenient. 

Tü1 such a decision is taken st4tus quo as of today will be 

maintained and thereafter, the matter 41 be governed by 

such orders as the Governtof India may pass. 

40 	Appiication is disposed of as aforesaid. NO CoSts. 

Dated the 1st Noveer, 1994. 

P. V. VEkATAKiISHN 	 CHETUR SAL(AAN NAIR (J) 
ADMIzI8TMTIVE MEMBEk 	 VICE CHAIRZIAN 

Kmñ 11194 

CERTIFIED TRUL COP 
Dato  

S*iISSS..a.....,,  

ipepusy Registrar \ 

a Tt 
L 


